IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH

Original Application No. 508/2022

Anil Kumar & Ors ....Applicants.

Versus

State of Haryana ... Respondent.

STATUS REPORT OF JOINT COMMITTEE BY WAY OF
REPLY IN COMPLIANCE OF ORDERS DATED 30.08.2022

BY THE HON’BLE TRIBUNAL

Most Respectfully Showeth:-

1. That the applicant namely Anil Kumar along with others

resident of village Bamnoli Tehsil Bahadurgarh, Distt. Jhajjar

Haryana have approached before the Hon'ble National Green
Tribunal by way of their complaint with regards to dumping
and burning of plastic waste on agriculture land of village
Bamnoli by some Miscreants and Rohingya Muslim who are
alleged to be living illegally in the village without™ any
documents, ID and Police verification, which is damaging the

agriculture land and causing serious health hazards to the

local residents.

2. That in the present matter the Hon'ble Tribunal has taken suo
moto cognizance and pleased to pass the orders dated

30.08.2022 with following directions:-

“Prima facie, the allegations made in the application

raise questions relating to environment arising out of

the implementation of the enactments specifiéd in

Schedule | to the National Green Tribunal Act, 2010.

In view of the allegations made in the application, we

consider it appropriate that a joint Committee be

\NQ/ constituted to verify the factual position. Accordingly,
M we constitute a Joint Committee comprising o;’

representative of Additional Chief Secretary, Home

WM/ govt. . of Hal’yan'c:i, State  PCB and Deputy
il i Jhajjar and Superintendent of Police

w’_/ ’ Jhajjar and c'ﬁr-'ect the same to meet within two weeks'
W undertake VISI.tS to the site, look into the grievances’
of the applicant, associate the applicant and
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representatives of the concerned project proponents,
verify the factual position and submit its report within
one month by email judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and
not in the form of Image PDF. The State PCB will be
nodal agency for coordination and compliance. ”

3. That in term of compliance of the orders dated 30.08.2022

passed by the Hon'ble Tribunal, the Additional Secretary,
Govt. of Haryana, Home Department has nominated Smt.
Mamta Singh, IPS, Additional Director General of Police,
Rohtak Range, Rohtak as his representative in the Joint
Committee of the case vide his office endst. No. 1/17/2022-
1HC dated 27.09.2022 which was received vide diary number
7389 dated 3.10.2022 in the office of Smt. Mamta Singh, IPS,
Additional Director General of Police, Rohtak Range, Rohtak.

. That during the course of inspection of official record

pertaining to the alleged area, it has come to know that the
Regional Office, Haryana State Pollution Control Board has
already issued twenty three (23) numbers of Show Cause
Notices for prosecution action in the Special Environment
Court against the land owners under the Environment
(Protection) Act, 1986. In addition to the District Country &
Town Planning, Jhajjar, has also issued five (5) Show Cause
Notices to the land owners for demolition of the illegal
structure erected without obtaining change of land use for the
above mentioned activities. The Copies of Show Cause

Notices are annexed as Annexure-R1.

_ That in compliance of orders dated 30.08.2022, the members

of the Joint Committee comprising Captain Shakti Singh, IAS,
Deputy Commissioner Jhajjar, Waseem Akram, FIPS,
Superintendent of Police, Jhajjar and Dinesh Yadav, Regional
officer, Haryana State Pollution Control Board inspected the
site situated in village Bamnoli, tehsil Bahadurgarh, District
Jhajjar, Haryana on 16.09.2022. During the inspection, the
project proponents were sensitized about ill effects of illegal
dumping, storage and burning of waste plastic on the health of
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villagers, flora & fauna of adjoining area as woll. Moreover, the
land owners were also instructed to vacate the land upon
which these illegal activities of dumping, storage and
segregation of plastic waste were taken place. Some
Photographs while issuing directions/instructions to the people
residing there about vacating the site are annexed herewith as
Annexure-R2,

That on 24.09.2022, the District Country & Town Planning,

Jhajjar alongwith the representative of the Joint Committee
carried out the demolition drive against all the illegal
occupants/project proponents engaged in dumping, storage
and segregation of plastic in the area of viilage Bamnoli
without obtaining change of land use and razed down all the
illegal structures. Moreover, the local Police have also initiated
the process of verification of tenants, residing in the village
Bamnoli to rule any illegal occupancy by the Rohingya or
other illegal migrants as alleged in the complaint. It is
necessary to mention here that the people residing in the
alleged land were found Indian citizens instead of Rohingya
Muslims while their identity cards were checked during the
course of verification by the local Police. The photographs
clicked during the proceedings initiated on 24.09.2022 are

annexed as Annexure-R3.

That upon receipt of communication from Additional
Secretary, Govt. of Haryana, Home Department dated
03.10.2022, the matter was discussed with Superintendent of
Police Jhajjar and as per discussion, on 04,10.2022, the
members of Joint Committee comprising of Captain Shakti
Singh, IAS, Deputy Commissioner, Jhajjar, Waseem Akram,
IPS, Superintendent of Police, Jhajjar and Dinesh Yadav,
Regional Officer, HSPCB have again inspected the alleged
site of village Bamnoli. Further, the complainant namely Anil
Kumar and others were also called at the site during the visit.
The complainants found themself satisfied, rather appreciated
the steps taken by the Joint Committee in order to redress

alleged allegations mentioned in their complaint.
-— 9__



8. That on 31.10,2022, all thoe mombars of Joint Committee have
/ agaln visltod and inspocto allogod site of village Bamnoli,

Tehsll Bahadurgarh, Districl Jhajjar, Haryana and vicinity area

as woll. The complainant and others from village were also
present during the visit, Al present, the said land has been
complelely vacaled hy the projact proponent and all the illegal
conslruction on the salid land has been completely removed
and the lllegal activilies of dumping, storage segregation of
plastic wasle have completely heen stopped. The
photographs clicked during the spot inspection on 31.10.2022
are annexed as Annexure-R4,

9. That keeping in view of the situation found during the first visit
dated 16.09.2022 by the Joint Committee as containted in
para No. 5 of the report, Kalandara under sections 133 Cr.P.C
has been prepared and produced before the Court of law to
initiate the proceedings against the land owners. Apart from
this, legal notices are bheing served to the concerned land
owners to immediately clear the land from reminiscent of the
garbage earlier thrown at the said land without any delay. If
they fail to comply, legal action would be initiated against the
blameworthy under appropriate provisions of Indian Penal
Code.

10. That in compliance of the orders dated 30.08.2022 passed by
the Hon'ble National Green Tribunal, the status report in the
matter is submitted for kind consideration by the Hon'ble

Tribunal,
Place:
ated:
v

W WL 2 %TTE’ Hifgctas-
(Mamta Singh, IPS) (Capt. Shakti Singh, IAS) (Waseem Akram, IPS) (Dinesh Yadav)
ADGP/Rohtak Range,  Deputy Commissioner, Supdt. of Police, RO/HSPCB
Rohtak, Representative Jhajjar Jhajjar
of ACS, Home Deptt,

Haryana.
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ANNEX YRE-TR]
/ll/\RW\N/\ STATE POLLUTION CONTROL BOARD

, REGIONAL OFFICE, BAHADURGARH
J(ﬁ SCE No, 42 & 43, SHOPPING CENTRE, SHCTOR-6, HUDA, BAHADURGARH
./ . 1 NOCOTR70:24 3077242070, B:Mall lpehrobdhigogmalleon, Wobs hupeh.govin
/ Noaiseen/mor/2022/ 1649 Dated: B /G /2022

\

Show Caune Notlee

i I\

Plastic Wante Storape & Sogrogation Unit on the laned Rajkumar, Rakesh $/0 Rajbir Singh .‘f/o
Sultan Slagh Y part, Y paet Manjot 70 Dharamphal 870 Sultn Singh, 1/8 part Sumit, Amit S/o
Samayningh /0 Sultan Slnph 2 part eneh /91774852 part Guman W/o Devender S/0 'I'nrm-lmq«l,,
2471210 part Sanjay Kumar 870 Rambelshan 570 Bultan Singh,, 917/4852 part Parshant S/0
Dharampal §70 Sultan Slngly, 02179704 part of Kaldeep Singh /0 Balluram $/0 Subhash Umn'cl,,
W/ 121 part Narender /0 Dalel G570 Remnath, 1718 part Sunitn, Neelam D/o Dalel Sf/o
Mukhtar, Kapoor Singh 570 Rumkumar /0 Bldmsingh /0 Nonand,, 1/20 part l)lmmlmpul S/o
Partap 70 Nonand, 1718 part Sunlta widow nnd Nidhi daughter ond Lokshoy, Akshey S/ o Rajpal
570 Pavtap, 1718 part Pyarl widow and Balamunl, Khowat No, 802/050, Khatoni No. 847, Hadbas
No, 36, Khanea No, 53771, Village-Bamnoll, Tolnll-Bahadurgarh, Distl, Jhajjar

Subject: Show Cause Notles agalnat violators under PMastlc Waste Management Rules, 2016,

Whoreas Plastic Waste Managoment Rules, 2010 has been notified and these rules shall apply to every
waste generator, local body, gram panchayat, manafacturer, importer and producer, ,

Whoveas as por these rules every waste generotor hay lo prepare waste management plan which means
the collection, storage, ransportation, reduction, reuse, recovery, recycllng, composting, or disposal of plastic waste in an
environmentally safo manner,

Whoreas as per these vules overy wasle gonerator shall wke steps to minimize generation of plastic
waste and sogregote plastic waste atsouree in accordance with the Solld Waste Management Rules, 2000 or as amended
from Hime 1o tme and hand over segregated wante (o authorlzed wasle processing, or disposal facilities or disposition
centers olthar on ity own or through the authorized waste collection ngency,

Whereas as per these rales every producer/peron recyeling or procesging wasle or proposing 10
recycele or process plastic waste shall obtain reglstration from State Pollution Control Board.

Whereas during the visit of She Amit, ALL, field officer, Reglonal Office, Bahadurgarh Haryana State
Pollution Control Board on 29,08,2022 1t has been found that you are engaged in the process of segregation of plastic
waste and during this process o large quuantity of waste s belng, generated and further open burning and dumping of
such waste take place i the nearby area In Bahadurgarh Clty which Is deteriorating the ambient air quality and ground
water quality of the area,

Morcover, the storge and process of segregation of plostic waste Is also violation of the Hon'ble
National Green Tribunal in the matter of OA No, 56 (IHC)/2013 In the matler of Satish Kumar Vs Union of India & Ors.

I view of the above you are hereby lssued show caused for 15 days as to why proseculion action
ander seetion 18 read with section 19 of Environment (Protection) Act, 1986 may nol be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fall to comply with the deficiencles mentioned above within the above mentioned
stipulated perod, it will be presumed thal you have nothing Lo say in this regard and accept the status as above

which will warrantaction as mentioned above without giving uny further notlce, ; ;

Reglonal Officer
Bahadurgarh Regjion
Iindst. No. 1HSPCIY/BDR/2022/ t6 Lo pated: 8722 A

A copy of the above s forwarded Lo Chalrman, HSPCB, Panchkula for information and further

necessary action please, ;j A
R&gional Officer

Endst. No, HISPCI/BDR/2022/ Dated: ﬁ) A X
A copy of the above is forwarded Lo Deputy Commissioner,’Jh
necessary uction ploase,

Bahadurgarh Region
[AAA
\jjar for information and further

Regiohal Officer

Bghadurgarh Region
Lindst. No. HSIPCB/BDIR/2022/ [66) Dnlcd:%k)’/oz& /L ’

A copy of the above is forwarded to SDM, Bahadurgarh fdr Information and further necessary

action please, ;| l

Regional Officer

! Bahadurgarh
Endst, No, HSPCB/BIDR/2022/ 'G G;. Dalcd:}{‘) -2‘1/(_‘ adurgarh Region

A copy of tho above (s forwarded to Munleipal Council, Bahatlufgarh for information and directed
to take action against violalars necording to Haryano Municipal Act, 1973 amended tll date, You are also directed to
submit Management Plant of the waste ns per Plastle Waste Monagement Rules, 2016 immediately otherwise legal
action will be Inftinted against you under BP Act, 1986 for violatlon of Plastic Waste Management Rules, 2016. )

Regional Officer

Endst, No, HSPCH/BDR/2022/ ’ 6 G 3 Dated: b8 Bahadurgarh Region

A copy of the above i forwarded to BDPO, Bahadurgarh for lil’m’nuﬂ%m and further necessary

o ) G ‘M(\\
’%,"/ Regiona Officer

nction please,

—5-— L‘ﬂ\lmduruurh Region
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REGIONAL OFFICE, BAHADURGARH

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARI
Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, web: hspeb.govin

No. HSPCB/BDR/2022/ | PV - Yok Dated: 0K /09 /2022

Show Cause Nolice

To g
Plastic Waste Storage & Segregation Unit on the land of Mahabir §/o Kishan Chand S/o Ghlsa,
Khewat No. 24, Khasra No. 56//21/2/1- 21/2/2, Village-Bamnoli, Tehsll-Bahadurgarh, Distt, Jhajjar
Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016,

Whereas Plastic Waste Management Rules, 2016 has been natificd and these rules shall apply to avery
wasle generator, local body, gram panchayal, manufacturer, importer and producer.

Whereas as per these rules every waste generalor has lo prepare waste management plan which means
the collection, storage, transportation, reduclion, reuse, recovery, recycling, composting or disposal of plastic wasto inan
environmentally safe manner.

Whereas as per these rules every wasle generator shall take stops to minimize generation of plasitie
waste and segregate plastic waste at source in accordance with the Solid Wasle Management Rules, 2000 or as amended
from lime to time and hand over segregated waste to authorized wasle processing or disposal facilitles or disipasition
centers either on its own or through-the authorized waste collection agency.

Whereas as per these rules every producer/person recycling or processing waste or proposing 10
recycle or process plastic waste shall obtain registration from State Pollution Control Board,

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh [Haryana State
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic
waste and during this process a large quantity of waste is being generated and further open burning and dumping ol
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of the area.

Moreover, the storage and process of segregation of plastic waste is also violation of the [1on'ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of Indin & Ors,

In view of the above you are hereby issued show caused for 15 days as lo why proseeution actlon
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accepl the status as above

which will warrant action as mentioned above without giving any further natice. j

Régional Officer
Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and {further

necessary action please. W

Regional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information andl further

necessary action please. M\____
y [egional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/ZOZZ/ Dated:

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary
action please. ]

Regional Officer

Bahadurgarh Region
Findst, No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
(o take action against violators according to Haryana Municipal Act, 1973 amended Lill date. You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise lepal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016,

Reégional Officer

Bahadurgarh Region
I'ndst. No, HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessaty

efc Loj;;y

action plegse.

- Regional Officer

§9 Bahaclurgarh Region
\)99/ o / A
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;l’l/\l{\’/\N/\ STATE POLLUTION CONTROL BOARD

REGIONAL OFFICHE, BAHADURGARI!
SOU NGO AL & 4L SHOPPING CENTRE, SECTOR-6, TTUDA, BAHADURGARH
NG, OO0 .'-I.H):{Il, 1M Dpcrobidangmatleom, Webi hapeh.gov.in
Noousponzmn/aoza/ e TN Dated: 0f_/.09_/2022

Hhow Cause Notlee

'
Pt Wisto trage & opgegation Liiton e b Antpaingh ole,
Je ot Mo, 809, Bhante Nogbng /o731, 1 11 127723, 24,2671,
S e e e R AT Jyajjurr
Hube Hhow Canie Notteo aggatint viotators andor Iflatle Waste Management Rules, 2016,

AW heroan Plstie Waste Nanageiniml [itlon, 2006 haa bien notifed and these rules shall apply Lo every
Wt et o bondyy gy paehoyal aaonictes o andd produver,

Whorean i por s vl overy wimte peneritor haa 1o prepare waato managemont plan which means
te vallection, storae oo, poclinetlon, oty reovery, recyeling compasting, or disposal of plastic wisle inan
OOV TR e e

Whoran o por s i overy: wisde penarator shall ke slops 1o minimize generation of plastic
it ik syt pletic winte ab s i accordinee with the Holld Waits Management Rules, 2000 or as amended
o e o Hime and haml over sy rop e Wil 4o autharlvad wata procersing, or ditposal facilition or dinposition
contorn ofhor on it own ar throuplh the authorized wanle colloction agency,

Whstons an por howe o ovory prociieor/ porkon poeyeling or processing waste or proposing, to
povveke on provess plaatic warte shall ahta i rep i tion froms ftate Pollution Control Boar,

Whoreas durdgy e viste ol Hhe Amil, Al ol offleer, Reglonal Office, Bahadurgarh Haryana State
Pallution Control hoard an 20,00 200 1 It boon Tonned thint you are engaped In the process of sogregation af plastic
wate el daviogy il provesr o quantity of winte i helng, penerated and (urther open burning and dumping of
el wante Lk place s nearhy aroa iy Babacdargarh Clty whiely i detoriorating the ambient air quality and ground
water quality of the are,

Moroover, the atorage and provers ol aogprogation of plastic wakle s nlso vialatlon of the Tlon'ble
Nattonal Green Treibunal o the matter of OA N, o (1) /2018 I the matter of Batish Kumar Va Union ol India & Ors,

I viow gl the above you are heroby iasnod ahow causod for 15 days ik 10 why prosecution action
anedor mection 15 read withsoctlon 19 ol Pmvironmont (Protaetion) Act, 1986 may not he takon againat you for violation of

Plastle Wasto Naemoent Rulos 2010,
I eme you (dl e comply with e deficlencion mentioned above within the above mentioned

ntipulated perlod, 1t will b presimed that you Iave nothing to sny in thia regard and aveepl the status as ahove

whitch will warrant actlon as mentioned above without giving any further notieo, njw\ﬂ
fl/g',mnnl Officor

Bphadurgarh Region

nddat, Now HEPCTIDR/202/ Dated:
A copy ol the above e forwarded 1o Chalrman, 11SPC, Panchkula for Information and further

pecesEary action please,
ﬁ%ﬁ\nl Olficor

Bahadurgarh Roglon

Hndlat, No. HBPCI/DDIR/2022 Dated:
A copy of the above Iy forwarded o Deputy Commiastoner, Jhajjar for Information and further

Novernary action plegee,
[relpnal Officer

Bahadurgarh Region

Tndat, No, TEPCIY/BDI2028/ Datod
A copy of tho above ik forwnrdod 1o HDM, Bahadurgarh for informatlon and further necessary

action ploase, JX\M
dGional Officer

Bahacurgarh Region
lindat, No. HAPCIIDR/2022/ Datec
A copy ol the above I forwarded o Munleipal Councll, Bahadurgarh for information and directed
10 Lakes action agalinl violators accarding to Taryana Munlelpal Act, 1973 amonded i date, You are also directed to
nulitit Management Plant ol the wante anper Plastie Warlo Management Rulos, 2016 Immediately otherwise logal
action will be inftlated agalont you undor B Act, 1to for violatlon of Plaktlie Wasto Managemont Rules, 2016,

Reglonal Officer
Bahadurgarh Reglon

Hndut, No HBPCIYDBDI2022/ Dateds
A copy of the above Iy forwardod 10 DDPO, Bahadurgarly for Information and further necessary

action o,
/k—/—/

o Repichal Officer
/C Bahadurgarh Reglon

/3*"/1,.4(,(_,7\4 G vt
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/ HARYANA STATE POLLUTION CONTROL BOARD

it

REGIONATL OFFTCHE, BAHADURGAIRT
SCINocA2 & 43, SHOPPING CENTIRE, SECTOR=G, HUDA, BAHADURGA I

N0 A T077- A B071, 1 Mt pcholdhioggmatl.com, Webs ispehgovin

Noouseen/mowr/202a, | WS VR Dated: 0, /09 /2022

Hhow Caune Notlee
A\
Plantte AWasto ot & Sggagation Cniton the land Smt Chlaio D70 Dalip /0 Molad, Bharpnyi /o
Dalipy 870 Mol Nanno /o Dalipe /o Mol hewal No, 805, e Mo, M s Vil
ol TohmdBabidd vyl Dint o

Subjoctt Sl Cavne Notee agabnst violatoes andor Plastle Waite Managemaont Rules, 2016,

Whestean Pl Warto Managoment Ritlos, 2070 hoa bien notifled and these rules shall apply to every wiste
penetatog, tocat Body, yeam panchayat, mannfaetaer, iparter and producer,

AWhorem as por these elos ovory wikti genomtor it (o propire waste management plan which meana the
colloction, stovagey, ransportation, rodieton, oy, rocavery, recyellng, composting or digponal of plastic waoste in-an
cnvironmentally sle manner,

W hereas an et these raton overy wanto goneiator shill toke atopa (o mininize generation of plastic waste il
soptegate plastie wante at soureo i aceordance with e tolld Waato Managament Ruls, 2000001 16 amendud from e
o tine aned hand over seprogated warto o aathorbzed waste provesstng or disposal facilitien or iponition conturs either
o teown or ol the authorlzed wante callection ngency,

Whoetoaw as poe Uwse tides every: producer/poron teeyeling o processing, waste or proposing, (o rocycle or
provess phastiv wasto shall abtaln coglateation from State Pollation Control oard,

Whotean dueting e visitol She Amit, AR Held offlcor, Riplonal ¢ W(tew, Bahodurgarhy [aryaoa State Pollution
Control Board on 20,08,2022 10 has boen Tound that you are engagid I e procens of sogregntion of plaatle waste niil
duelng, i provess o laege quantity of wakte e belng, generated and furethir open burning, and dumping of such waste
take place i the nenrby area Iy Bahaduegaeh Cly which I doterlorating e ambient alr quality snd ground water
quality of the area,

Mureaver, the stotage and process of segropation of plastle wate 15 alio violation of the Hon'ble National
Green Pribunal i the mattor of OA No, 86 (FTIC) /200 i the matlor of Satsh Kamar Ve Unlon of Indla & Orn,

Iy view ol the above you are heroby lased show enused for 15 doys a8 to why prosecation action
undor soction 15 vead with section 19 of nvironmont (Proteetion) Act, 1986 may not be taken agalnat you for violation of
Plastic Wanto Management Rulen 2010,

I cane you fall (o comply with the deflelenclen montloned above within the above mentloned
stipulated pertod, 1t swill be preramed that you have nothing Lo say In this rogard and accapt the atatus s above
which will warrant action an montioned above without glving any further notlee,

‘ﬁul(mnl Offleer

Zﬂmdumnrh Reglon
lindst, No, HSPCH/BDR/2022/ Dated; '
A capy of the above I forwarded to Chaleman, HSPCD, Panchkula for Information and further

necessary action please,

Roglonal Offleor
Bahadurgarh Roglon
lindst, No. HSPCI/BDR/2022/ Datod:

A copy of the above In forwarded to Deputy Commlsatoner, Jhajjar for Infprmation and further
necessary action ploase, \"?‘4
hﬁﬂ nal Officor

: l}nfhmlmwirh Reglon
lindst, No. HSIPCI/BDR/2022/ Dated:
A copy of the above 1y forwarded (o SOM, Bahadurgarh for Information and: further necessary
action please,
)
oglonnl Offlcer
Jahadurgarh Reglon
lindst. No, HSI'CIY/BIDR/2022/ Dated:
A copy of the above Ju forvardod to Munlelpal Counell, Bahadurgael Tor Information and directed
1o take action against violators according to Taryana Munlelpal Act, 1973 amended Ul date, You are also direeted to
submit Monagement Plant of the waste as per Plastic Waste Monagement Rules, 2016 immediatoly otherwlse legal
action will bo Indtated against you undor BP Act, 1980 for violation of Plaatle Waste Manogomoent Rules, 2016,

'ﬁuulm\nl Olficor
lahadurgarh Reglon
lindst, No, HSPCL/BDR/2022/ Dated: L

A copy of the abave Is forwarded to BDPO, Babadurgarh for mformation and further necossary
actlon please,

()/C I\'t')'fmml Olficor

Bahadurgarh Roglon

A
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HARYANA STATE POLLUTION CONTROL BOARD
. REGIONAL OFFICE, BAHADURGAR
SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGAIH
Ph No, 01276-243077-242078, t-Mall: hspehrobdh@griail.com, Webs hspehgov.in

No. HSPCB/BDR/2022/ \ \5) — \"\%5(, Dated: _ob_/99 /2022

Show Cause Notice

To
Plastic Waste Slorage & Segregation Uniton the land Pyari widow of ete,
Khewat No. 805, Khasra No, 41/ /23, 24, Villagelamnol, ‘Tehsil-Hahadurgprh,
Distt, Jhajjar

Subject:

Show Cause Nolice against violators under Plastic Waste Management fules, 2016,

Whereas Plastic Waste Management Rules, 2016 s boen notified and these rulos shall apply (o every
waste generalor, local body, gram panchayat, manufacturer, importer and producer,

Whereas as per these rules every waste generator has to prepate wiasts management plan vrhichi tieans
the collection, storage, transportalion, reduction, reuse, recovery, recycling, composting, or dispasnl of plastic vinste )ty ati
environmentally safe manner, o

Whereas as per these rules every waste generator shall take steps to flnimize, goneration of plastic
waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 of a4 atnionded
from time to time and hand over segregated waste (o authorized waste processing, or disposal facilities or tisposition
centers either on ils own or through the authorized waste collection agency.

Whereas as per these rules every producer/person recycling or processing, waste or proposing o
recycle or process plastic waste shall obtain registration from State Pollution Control Board,

Whereas during the visit of Sh. Amit, ALE, field officer, Reglonal Office, Bahadurgarh Haryana Sate
Pollution Control Board on 29.08.2022 it has been found that you are engaged In the process of segregation of plasti
waste and during this process a large quantity of waste is being generated and further open burning and dumping, of
such waste take place in the nearby area in Bahadurgarh City which is deterforating the amblent alr quality and ground
water quality of the area.

Moreover, the storage and process of segregation of plastic waste Is also violation of the Hon'ble
National Green Tribunal in the matter of OA No. 56 (THC)/201% in the matter of Satish Kumar Vs Unlon of Indin & Oro,

In view of the above you are hereby issued show caused for 15 days a5 to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above

which will warrant action as mentioned above without giving any further notice,
14 :y!mml Officer

/l?iizmlur;;urh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further
necessary action please.

mional Officer

Bahadurgarh Reglon
Endst. No. HSPCB/BDR/2022/ Dated: A

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further
necessary action please.
Regrdnal Officer

Bahadurgarh Reglon
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary
action please.

eglonal Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according Lo Haryana Municipal Act, 1973 amended (ll date. You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016,

Regidnal Officer

/(Iﬁlhudur[;urh Reglon
Endst. No. HSPCB/BDR/2022/ Daled:

A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary

S

O/C Reglonal Offlcer

Bahadurgarh Reglon

-

action please.
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" HARYANA STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE, BAHADURGARH

SCINo. 42 & 43, SHOPPING CEN'T'RE, SECTOR-6, HUDA, BAHADURGARH
I No, 01270:243077-2420708, B=Mallt hapehrobdh@gmalleom, Web: hspeb.goviin

No. ISPCB/BDR/2022/ | Yexes = VY R Dated: 0% /09_/2022

Show Cause Notice

To
Plastie Waste Storage & Sogregation Uniton the land Satlsh Kumar ele,
Khewat No. 810, Khanea No, 22/ 1, 2272, Village-Bamnoll, Tehsil-Bahodurgarh,
Dist Jhaffar
Subject: Show Cause Notleo agalnat violators under Plastle Waste Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every
waste generatar, local body, gram panchayat, manafacturer, importer and producer, '

Whereas as por these rules overy waste genorator has Lo prepare waste maonagement plan'whlch means
the collection, storage, ransportation, reduction, rouse, recovery, reeyeling, composting or disposal of plastic waste in an
environmentally safe manner, ) )

Whereas ag per these rules every wasle generator shall take steps to minimize generation of plastic
waste and segregate plastic waste at source Inoccordance with the Solld Waste Management Rules, 209() or as.zmwr]c!ed
from time o Hme and hand over segregated waste Lo authorlzed waste processing, or disposal facilities or disposition
centers otther on its own or through the authorlzed waste collection ageney. )

‘ Whereas as per these rules overy producer/ person recyeling or processing wasle or proposing to
veeyelo or procoss plastic waste shall oblain registration from State Pollution Control Board. ]

Whereas during the visit of Sh, Amit, AL, field officer, Regional Office, Bahadurgarh Haryana Stal'c
Pollution Contral Board on 29,08,2022 11 has been found that you are engaged in the process of segregation of ;?Iastic
waste and during this process o large quantily of waste s being generated and further open burning and dumping of
such waste take place In the nearby aren In Bahoadurgarh City which is deteriorating the ambient air quality and ground
water quality of the area,

Morcover, Lhe storage and process of segregation of plastic waste is also violation of the Hon'ble
National Green Tribunal in the matter of OA No, 56 (I11C)/2013 in the matter of Satish Kumar Vs Union of India & Ors.

In view of the above you are hereby issued show caused for 15 days as lo why prosecution action
under seetion 15 read with section 19 of Lnvironment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated perdod, it will be presumed that you have nothing to say in this regard and accept the status as above

which will warrant action as mentioned above without giving any further notice, }t 1
Reglional Officer

Bahadurgarh Region
Endst, No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please, y/\

Regional Officer

/llz‘lhadurgarh Region
Endst, No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Depuly Commissioner, Jhajjar for information and further
necessary action please.
Regtonal Officer

/tiahadurgarh Region
Endst. No. HSI’CB/BDR/2022/ Dated:

A copy of the above is forwarded lo SDM, Bahadurgarh for information and further necessary

Regional Officer
Bahadurgarh Region

action please.

Endst. No, HSPCB/BDR/2022/ Dated:

A capy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take aclion against violalors nccording to Haryana Municipal Act, 1973 amended till date. You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016,

Regional Officer

[}( I (3 i
Endst. No., HSPCI/BDR/2022/ Dated: adurgariRegfon.

. A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary
action please,

0 /C Regional Officer
Bahadurgarh Region

g 7
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HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Mail: hspcbrabdh@gmail.com, Web: hspeb.gov.in

No. HSPCB/BDR/2022/ |95 !?—%47 Dated: & /5 /2022

Show Cause Notice

Plastic Waste Storage & Segregation Unit on the land of Krishan S/0 SukhpnlﬂS/o Knlnwnl Singh,
Khewat No. 480, Khasra No. 37//1/1,, Surender S/ o Balraj Singh S/0 Kanwal Smlggh,.\/moc‘l Kumar
S/o Balraj S/o Kanwal Singh, V2 part of Khewat No. 479, Khasra No.37//1/1, Ajit Singh ?/0 Nafe
Singh S/o Kanwal Singh, Gyanender 5/o Nafe Singh S/o Kanwal Singh, Dl'mmcn.ulcr S/o anf-
Singh s/o Kanwal Singh,, 1/3 part of Khewat No. 481, Khasra No. 37//1/1, Vlllag(‘-[}mnnull,
Tehsil-Bahadurgarh, Distt. Jhajjar

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every
waste generator, local body, gram panchayat, manufacturer, importer and producer. )

Whereas as per these rules every waste generator has to prepare waste management plun'wl‘uch means
the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste inan
environmentally safe manner. "

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic
waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as a mcl?c?('d
from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition
centers either on its own or through the authorized waste collection agency. )

Whereas as per these rules every producer/person recycling or processing waste or proposing to
recycle or process plastic waste shall obtain registration from State Pollution Control Board. )

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana blal’(!
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic
waste and during this process a large quantity of waste is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of the area.

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors.

In view of the above you are hereby issued show caused for 15 days as to why proseculion action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed. that you have nothing to say in this regard and accept the status as above

which will warrant action as mentioned above without giving any further notice. MM

Regional Officer

ahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please. %

Regional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: i

: A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further
necessary action please. %\
egional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary

Régional Officer

Bahadurgarh Region

action please.

Endst. No. HSPCB/BDR/2022/ Dated:

. ‘A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to takg action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to
_sul?mlt h‘/lanage{r\'ent Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016

egional Officer

Endst, : Bahadurgarh Region
ndst, No. HSPCB/BDR/2022/ Difeds /?’ 8

A copy of the ab i 4 : g
- Py above is forwarded to BDPO, Bahadurgarh for information and further necessary

egional Officer
Bahadurgarh Region

A
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| HARYANA STATE POLLUTION CONTROL BOARD

REGIONAT OFIICE, BAHADURGARH
SO N A2 & A, SHOPPING CENTRE, SECTOR-0, IJUDA, BAHADURGARH
I"h No 01270 2AAN77 2070, 1Ml Jspehroldh@gmall com, Web: hapch.gov.in

Noonseen/nn/2022/ - A6 Vi1 Dated: v &/ 09./2022

Hhow Cause Notice

' .
Pantic Wikl florage & figregntion Lnit on the land of [iwni widow of Mukesh S(o Rajbala S/c')
Rampal, Kl /0 [afhaln, /0 [ampnl, Khawat No, 780, Khasra No. 52//5/2, Village-Bamnoli,

Vot l-hacrgrhy DI Jhojjor

Huhjocly Al Case Notlea agalnst violalors under Plastie Waste Management Rules, 2016.

Whorons Plastic Wisle Mansgement [uilen, 2016 has been notified and these rules shall apply to every

Witk eneror, foend hody, pam panchayat, manufactarar, Importer and producer,
Wheroin ae par these rulen oviry wisto penuritor g Lo prepare W
e colloc o, slorgie, trnsportntion, radueton, reun, recovery, recycling, composting

anvironmentdly sale e o , o
Wherean o por thwo rdos overy waslo generator shall {ake steps to minimize generation of plastic

wanti il aeprepgate plastic winde alrouee I secordanee with (he Golid Waste Management Rules, 2000 or as ’amerfd'ed
Trom tme o time and hand over rogrepated waste 1o autharlzed waste processing, or disposal facilities or disposition
ventera aither on e awn or (hrouphy the authorized wale collection agency, ]
Whorei ar pur thete tules evary producer/ person recycling or processing waste or proposing to
poeycl on provesn plostie waste shall obtaln reglatration from State Pollution Control Board,
Whotoaa during the visit ol Sh, Amit, AL, Tield officer, Regional Office, Bahadurgarh Haryana State
Pollution Contral oard on no,0f,2022 11 has heen foond that you are engaged in the process of segregation of ;?Iastlc
wante e during thin process o large quantily of wasle it being generated and further open burning and dumping of
il waste ke place i the nearhy area In Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality ol e area,
Mawwovor, the slorape and process of segregation of plastic waste is also violation of the Hon’ble
National Green Tribunal in the matter of OA No, 56 (I'11€)/2013 in the matter of Satish Kumar Vs Union of India & Ors.
In view af the nhove you e hereby Innucd show coused for 15 days as to why prosecution action
unddor goetion 15 rond with seetion 19 of inviranment (Protection) Act, 1986 may not be taken against you for violation of

Plastle Waste Minapgemont Rules 2010,
In cane you fall 1o comply with the deficiencies mentioned above within the above mentioned

atipulated pertad, L will he prafumed that you have nothing to say in this regard and accept the status as above

which will warrant action s mentioned above without giving any further notice,
éegional Officer

zihadu rgarh Region

aste management plan which means
or disposal of plastic waste inan

Hndat, Now IIHI'(.'H/IH)H/Z()Z?/ Dated:
A copy of the above 16 forwarded to Chairman, HSPCB, Panchkula for information and further

necesiary action plontio,

Regional Officer
Bahadurgarh Region

Jindst, No, TISPCI/DDR/2022/ Dated:
A copy of (he above Is forworded to Deputy Commissioner, Jhajjar for information and further

neceskary action please,
. Refbnal Officer

Bahadurgarh Region

Indat, No, HEPCIYBDR/2022/ Dated:
A copy of the above s forwarded 1o SDM, Bahadurgarh for information and further necessary

actlon plearo, I

Regional Officer
Bahadurgarh Region
lindat, No. HSPCB/BIDR/2022/ Dated: ) g &
A copy of the abovo s forwarded to Municipal Council, Bahadurgarh for information and directed
(o tako netion agalnst violator aceording to Tlaryuna Municlpal Act, 1973 amended Lill date. You are also directed to
submit Management Plant of tho waste as por Plastic Waste Management Rules, 2016 immediately otherwise legal
action will e fndtlated agalnsl you under 1P Act, 1986 for vielation of Plastic Waste Management Rules, 2016.

egional Officer

) Bahadurgarh Region
Iindat, No. 1BPCIYIDR/2022/ Dated: AR

A U)Ily of the |ll)V I ‘ "wwi (Il (' Q ”)I O ¢ it ¢ i
” " o { ] 1} hﬂ('lll rarh for information wnd further necessary
action | h Whit,

Regional Officer
Bahadurgarh Region



« HARYANA STATE POLLUTION CONTROL BOARD
2 REGIONAL OFFICE, BAHADURGARH

303 SCI No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph N, 01276-243077-242078, BMalls hspebrobdh@gmall.com, Webs hspebgov.in

No. HSPCB/BDR/2022/ |39 [ 1B 02 Dated: _§_/%._/2022

Show Cause Notice

v\

I'o
Plastic Waste Storage & Segregation Unit on the land of Jiwni widow of Ramphal /0 Jageram,
Sunila W/o Pardeep Kumar /0 Chanderbhan, Khewat No, 779, Khasra No, 53/ /2, Village
Bamnoli, Tehsil-Bahadurgarh, Distt, Jhajjar

Subjects Show Cause Notice agalnst violators under Plastic Waste Management Rules, 2016,

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every
waste generator, local body, gram panchayal, manufacturer, importer and producer,

Wherens as per these rules every wasle generator hay Lo prepare waste management plan which means
the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an
environmenlally sale manner.

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic
waste and segregate plastic wasle al source in accordance with the Solid Waste Management Rules, 2000 or as amended
from time lo time and hand over segregated wasle to authorized waste processing, or disposal facilities or disposition
centlers cither on its own or through the authorized waste collection agency.

Whereas as per these rules cvery producer/ person recycling or processing waste or proposing, to
recycle or process plastic waste shall oblain registration from State Pollution Control Board.

Whereas during the visit of Sh. Amit, ALE, field officer, Regional Office, Bahadurgarh Haryana State
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic
wasle and during this process a large quantity of wasle is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating, the ambient air quality and ground
‘water quality of the area.

Moreover, the slorage and process of segregation of plastic waste is also violation of the fon’ble
National Green Tribunal in the matter of OA No, 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors,

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may nol be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail lo comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above

which will warrant action as mentioned above without giving any further notice.
Rﬁgmnai Officer

; Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: /?,

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please. ]

Regjional Officer
Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: "
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further

necessary action please. ’%/\____—
Regidnal Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary
action please,

Regional Officer
Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: /L
A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016.

Regional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: -

A capy of the above Is forwarded to BDPO, Bahadurgarh for information and further necessary
action please.

Regional Officer
Bahadurgarh Region

O/

— 8%



HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAWADURGART

o SCF No., 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGAI]
Pl No, 01276-243077- 242078, malls hispetrobthigmatl.comn, Welis bespch g

No. HSPCB/BDR /2022 / B E1ILERTA Dateds 9% /.0 /2022
Bhow Cauge Notice
To
Plastic Waste Storage b Segtegation Unit on e land Harpal 4/ 0 butajmnt f o v, Catibersh
W/ o Surender Rana, Khevial No, 776, Vhastn Ho, 50/ 1572, Y WageVamnoll, Tebsil-tabadurgay,
Distt. Jhajjar
Subject: Show Cause Notice against violators under Plastie Waste Managemont 1ules, 2016,

Whereas Plastic Waste Managgsment fules, 2006 has boen niotified and these rulon shall apply to every
waste generator, local body, gram panchayat, manufacturer, importer and producer,

Whereas as per these rules every waste generstor has (o pregpare v/t manaypment plan which nieans
the collection, storage, transportation, reduction, reuse, recovery, recyeling, compaosting, ot disposnl of plastic yraste jn an
environmentally safe manner, ’

Whereas as per these rules every waste generator sholl take steps (o minimize generation of plastic
waste and segregate plastic waste at source in accordance with the Solid Waste Managgement Ve, 2000 or ws "”“"f”""
from time (o time and hand over segregated waste to authotized waste processing or disposal facilities o disposition
centers either on its own or through the authorized waste collection agency,

Whereas ay per these rules every producer/ porson recycling, or processing, waste of proposing 1o
recycle or process plastic waste shall obtain registration from State Pollution Control fivard,

Whereas during, the visit of Sh, Amit, AL, field officer, Reglonal Office, Bahadurgparh Haryana State
Pollution Control Board on 29,08.2022 it has been found that you are engaped in the process of segregation of plastic
waste and during, this process a large quantily of waste iy being generated and further open burning and dumypring, of
such waste take place in the nearby area in Bahadurgarh City which fs deterforating the ambient air quality and ground
water quality of the area,

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon'ble
National Green ‘T'ribunal in the matter of OA No. 56 (I11C)/ 2017 in the matter of Satish Kumar Yo Union of India tz Ors,

In view of the above you are hereby issued show caused for 15 days as 1o why prose ution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016,

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing, to say in this regard and accept the status as abave

which will warsant action as mentioned above without giving any further notice, e
licy,kmal Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further
necessary action please,

Regional Officer
Bahadurparh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further
necessary action please, b
Reglonal Officer

Bahadurgarh Region
Endst. No, HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary

PA—

i Regional Officer
Bahadurgarh Region

action please.

Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according to Haryana Municipal Act, 1973 amended Ll date, You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately olherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016,

REgional Officer

, /l{ilmdurﬂnrh Region
Endst, No. HSPCB/BDIR/2022/ Dated:

‘ A copy of the ubove is forwarded (o BDPO, Bahadurgarh for information and further necessary
action please,

Reglonal Officer
Buhadurgarh Reglon

W/ﬁ/ | =

— -
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HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH

SCF No.42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspeb.gov.idn

No. HSPCB/BDR/2022/ NS - \yLs Dated:©% /4__/2022

Show Cause Notice

To
Plastic Waste Storage & Segregation Unit on the land Jaibhagwan S/o Rampat S/o l?al)/'axravft,
Hoshiyari D/o Rampat S/o0 Dayaram, Khewat No. 789, Khasra No. 4/3, Villa;;e--Bamnoll, ['ehsil-
Bahadurgarh, Distt. Jhajjar

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every

waste generator, local body, gram panchayat, manufacturer, importer and producer. )
Whereas as per these rules every waste generator has to prepare waste management plan which means
the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an
environmentally safe manner.
) Whereas as per these rules every waste generator shall take steps to minimize generation of plastic
waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as um(-rﬁrd
{rom time to time and hand over segregated wasle lo authorized waste processing or disposal facilities or disposition
centers eilher-on its own or through the authorized waste collection agency. )
Whereas as per these rules every producer/person recycling or processing waslte of proposing to
recycle or process plastic waste shall obtain registration from State Pollution Control Board.
Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, :
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of Plu'-llr
waste and during this process a large quantity of waste is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and grou nd
water quality of the area.
Moreover, the storage and process of segregation of plastic
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors.
In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of

Plastic Waste Managemenl Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above
which will warrant action as mentioned above without giving any further notice. X

Bahadurgarh Haryana State

waste is also violation of the Hon'ble

egional Officer
ahadurgarh Region

oo}

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please. %

Regional Officer
Bahadurgarh Region

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further

necessary action please. ﬁ(\
Ré&gional Officer

/&\hadurgarh Region

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary

action please. %

Régional Officer
Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: j—

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016.

H—

Regional Officer
B g
Endst. No. HSPCB/BDR/2022/ Dated: P i
‘ A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary
action please.

Regional Officer
0/ G Bahadurgarh Region

» N
oLy
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HARYANA STATE POLLUTION CONTROL BOARD

RIGIONATL OFFICE, BAHADURGARH
HOIND, A2 8 A3, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
I No 017G 077 /4/“_/”&!’_[%;0”1 gt ubnhtgruinile o, Webs hspehgovin
o IBPGI/DIR/ 2022 VAN % A Dated: 0% /.0 °)/2022

(e L]

Bhow Cause Notice

o
4/0 Har Bhagat 5/ o Lehar Singh,
G/ Lehar Singh, Pardeep S/o
f1, Sandesp S5/ 0 Balkishan S/ 0
3, Khasra No. 37//2,56/ /% 9

Pilantic Wantss Btanapge & Gopegation Uit on the fanned of Ganjay
Hapeary 5/ 0 Ut gt /0 1t Gty Dharambie /o Har Bhagat
Pttt 2o Lahur Gingy, Kl G570 falkishan G/ o Lahar Sing,
Pt Slinggh, Thoken /0 Balklshan G/ | ahat Gluply, Khewat No. 6%
Vil Wil Tedadl-Babud g, Dttt flajjat

ment Rules, 2016.

Hubjeeti Hhow Cause Notlee agatnast violators under lastie Waste Manage

Wit Phinte Waate Menagonient ks, 2010 hars beent notified and these rules shall apply to every
weatnlo enenton, ocnd Bady, grany i Dy, anfcturer, ot atid producer. )
Wi i puor (s Fules svery wasto generator Jare o prepare waste management plun‘whlch means
He collen Hon, stopgs, tranaportation, veduction, ieuse, recovery, recyt ling, composting or disposal of plastic waste in an
snvianientally sofeimnnner, )
Whirian as por hse fulis every waste generator shall take steps to minimize generation of plastic
waatis ] seprogatin plantic waste al source n avcordance with the Solld Waste Management Rules, 2000 or as amvnﬂcd
fromt Hie (o i mid i over augropited waste (o authotlzed waste processing, or disposal facilities or disposition
contrn otthor on its own or through the authotized wiste collecton agency.
Whirene ne por hiese sl every produ or/ persan recycling

powye o procean plastle waste shall obtadn reglstration {rom State Pollution Control Board,
Wharena during the visit of Sh, Amit, AL fleld officer, Regional Office, Bahadurgarh Haryana State

Pollotdon Control Tonrd on 29.08,2022 1 has been found that you are engaged in the process of segregation of ;'alaslic
wasli o during, s process o large quantity of waste Is being generated and further open burning, ur'1d dumping of
wiichy waslee ks plisce i the nearby aree in Bahadurgarh City which is deteriorating, the ambient air quality and ground
warler (uadity of the aren, )
Moreover, (e storage and process of sugragation of plastic waste is also violation of the Hon’ble
fantionmal Green Tribinal i e matter of OA No. 56 (11 1C)/ 20173 In the matter of Gatish Kumar Vs Union of India & Ors.
I view of e above you are hereby ssucd show caused for 15 days as to why prosecution action
e section 15 rend witl section 19 of fnvironment (Protection) Act, 1986 may not be taken against you for violation of
Mantle Watle Manngement Rules 2010,
I come you fall o comply with the deflciencies mentioned above within the above mentioned
atipulated provlod, (1 will be presumed that you have nothing to say in this regard and accept the status as above

which will warrantaetion ne mentloned nbove without giving any further notice,
chionl 1 Officer

Bahadurgarh Region

or processing, waste of proposing to

lindat, No. HBPCIYBDR/2022/ Dated:
A copy of the above Is forwarded to Chalrman, HSPCB, Panchkula for information and further

necostary acton please, \E

Regional Officer
Bahadurgarh Region

Hndat, Now HBPCIY/BDR/2022/ Dated:
A copy of the above Is forwarded to Deputy Commissioner, Jhajjar for information and further

necennary nction please, )‘/\,———'
Regional Officer

Bahadurgarh Region

Indat, No. HBPCI/BDR/2022/ Dated:
A vopy of the above Iy forwarded o SDM, Bahadurgarh for information and further necessary

action please, /L’

Regional Officer
Hndat, Now LHBPCI/BDR/2022/ Dated: el
A copy of the abave i forwarded to Munielpal Council, Bahadurgarh for information and directed
(o laker acton agalist violators according (o Haryann Municlpal Act, 1973 amended till date. You are also directed to
sl Management Plant of (he waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will e fnftlated ogatinst you under 111* Act, 1986 for violation of Plastic Waste Management Ru);es, 2016. g

cgional Officer

Bsnljudurgarh Region

Iindat, No, HBICIBDI2022 Dated:
At ! warde ot BT i
el v mp)j of the nbove In forwarded to BDPO, Bahadurgarh for information and further necessary

ot (,‘P'l_,.—-——
\/\ -~ ’ -
egional Officer

Bahadurgarh Region
A
-6~
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HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH

SCFF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Mall: hspcbrobdh@gmail.com, Web: hspcb.gov.in

No.HISPCB/BDR/2022/ [ +§5—)Ho Dated:28 /09 /2022

Show Cause Notice

To
Plastic Waste Storage & Segregation Unit on the land of Smt. Anita & Manju Rani D/o Kuldeep
$/0 Rohtas S/ 0 Ram Sarup, Sajjan S/o Rohtas S/o Ram Sarup, Ritik S/o Sunil S/o Partap, A}(shay
$/0 Sameer S/0 Parlap, Vansh S/ o Sameer 5/ o Partap, Khewat No. 178, Khasra No. 39/ /6 Village-
Bamnoli, Tehsil-Bahadurgarh, DistL Jhajjar

Subject: Show Cause Notice against violators under Plastic Wasle Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every
wasle generator, local body, gram panchayat, manufacturer, importer and producer. )

Whereas as per these rules every waste generator has to prepare waste management plan .WhICh means
the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an
environmentally safe manner. ) )

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic
waste and scgregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as ‘ameqc!ed
from lime to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition
centers either on its own or through the authorized waste collection agency. .

Whereas as per these rules every producer/person recycling or processing waste or proposing to
recycle or process plastic waste shall obtain registration from State Pollution Control Board.

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana Stat:e
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of Plashc
waste and during this process a large quantity of waste is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of Lhe area. )

Morcover, the storage and process of segregation of plastic waste is also violation of the Hon’ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Or.sA

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above

which will warrant action as mentioned above without giving any further notice.
Regidnal Officer

Babadurgarh Region
Endst. No. HSPCB/BDR/2022/ ‘ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further
necessary action please.

Regjional Officer

Bﬁdurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further
necessary action please.
Réflonal Officer
Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to SDM, Bahadurgarh for informa/tlfc?n and further necessary

A —

Regional Officer

ahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to
submit Management Plant of the waste as per Plaslic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016.

Regional Officer

B ;
Endst. No. HSPCB/BDR/2022/ Dated: /La_hadurgarh fegon
A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary

o

o /C Régional Officer

Bahadurgarh Region
2520l v

— 13-

action please.

action please.



LUTION CONTRO rees n s
REGIONAL oFpcp, BAHADURGAR); - BOARD

IOPPI 1 v ] N W ali il
Ph No. 0127 NG CEN RE, SECTOR-6, 111

Al hapehrobdnae

RN IEETS

. Show Cayge Notice
age & Sepro
gh S/o Ramphal
adurgarh, Disy, Jhaj

INA, HMMDUR(’AHH

A
fmail.com, wely, hspel.goy,in
Dated; Eﬁé;,/!Ji';_/V.'(‘)’Zfﬁ

Plastic Waste Stoy,
Bijender Sin

N the land §
Tehsil-Bak

gation Unit o Lamunday Bingh /0 Ramphal 6/0 Jngeram,
,S/o Jugeram, Khewat No, 782, Khasra Nao, 1/72, \/Hlu;f,nlhuuw:li,
ar

Subject: Show Cause Nolice againgy violators under Plastic Wagte Management Rules, 2010,
Whereas Plastic Waste

Manageme
waste generator, local body, gr

nt Rules, 2016 has hee
am pnnchnym,- Manufacturer, importer and
wasle pe
duc(ion, reuse,

N notified and he
producer,

nerator has 1o prepare wasto
recovery, recyeling, ¢

e rules ehall apply 1) oy
Whereas as per these ruleg every
the collection, storage, transportation, re

environmentally safe manner,

Whereas as p

management plan which means
amposting or disposal of plastic waste jy

gencrator shall take
with the Solld Waste
lo authorized wasgte prac
aste collection agency,
e rules every producer/porson recycling or processing waste or propusing, 1o
all obtain registration from State Pollution Contro) Board,
g the visit of Sh, Amit, ALL, field officer, Regional Office, Bahadur
Board on 29.08.2022 it has been found that you are engaged in (he process
i large quantity of waste is bej

ng generaled and furthey open |
by area in Bahadurgarh City which is deteriorating the ambi

Lan
er these rules every waste
and segregate plastic waste at source in accordance
ime to time and hand over segregaled was(e
centers either on its own or througl

steps o minimize pEney
wasle Management Rules,
from t

essing or disposal fae

ation of plastic
W00 or a5 armendid
ities or dispaosition

\ the authorized v,
Whereas as per thes

recycle or process plastic waste sh

garh Haryana Stage
of segregation of plasti
wrning and dumping, of
ent air quality and ground

Moreover, the storage and process of segregation of plastic waste is also violation of the How bie
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors,

In view of the above you are hereby issued show caused for 15 days as 1o why prosecation action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016,

In case you
stipulated period, it will be P
which will warrant action as

fail to comply with the deficienci
resumed that you have nothing to
mentioned above without giving any

es mentioned above within (he above mentioned
say in this regard and accept the slatus as aboye

further notice,
Regional Officer

Bahadurgarh Region
t. No. HSPCB/BDR/20! Dated: /L
Endst. No /(Bco;{}// ofzztie above is forwarded to Chairman, HSPCB, Panchkula for informatfon and further
necessary action please.

Regional Officer
Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ A

Dated:
A copy of the above is forwarded to D

eputy Commissioner, Jhajjar for information and further
necessary action please. &%/ |

Regional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary
action please.

Regional Officer

Bahadurgarh Region
Dated:
Endst. No. HSPCB/BDR/2022/

i g icipal Council, Bahadurgarh for information and directed
of the above is forwarded to Municipa ! ' - hallre
. . aiﬁsiov};z/lators according to Haryana Municipal Act, 1973 amended l!ll (.fmc. Yqu are alio d”'“.uid to
Y ltwdkel E;\‘;‘Ila:og;egment Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise
submi n

egal
i ill be initiated against you under EP Act, 1986 for violation of Plastic Wasle Management Rules, 2016,
action wi g

Regional Officer

/Iazlhadurgurh Region
Dated:
D, HSPCI?\/BDRIZS?%\L above is mrwvgiod to BDPO, Bahadurgarh for information and further necessary
copy g fi
[
action please,

C_,’ o f—‘q /27 z Reglonal Officer .
- o o) < Bahadurgarh Region



/ HARYANA STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE, BAHADURGARH
SCI'No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
PN 01270-243077- 242070, E-Mails hapehrobdh@gmall.com, Web: hspeh.gov.in
No.NSPCB/BDR/2022/ 1150~ 118°S Dated: #&_/by_ /2022

L)

Show Cause Notice

‘l‘“ vy Z p
Plastic Waste Storage & Segregation Uniton the land Samunder Singh S/0 Rz\mpha'l S/o {;lgt-rdnlrl_,
Bijender Singh S/0 Ramphal 5/0 Jogeram, Khewat No, 782, Khasra No. 4/2, Village-Bamnol,
Tehail-Bahadurgarh, Dist, Jhofjar

Subject: Show Caune Notlee agalnat violators under Plastlc Waste Management Rules, 2016.

Whereas Plastle Waste Management Rules, 2016 has been notified and these rules shall apply to every

, loe y J ‘urer, ler an oducer,
waste generator, local body, grom panchayal, manufacturer, Importer and pr '
na 7 means
Whereas as per these rules every wasle generator has to prepare waste management plan which

the collection, storage, transportation, reduction, reuse, recovery, recyeling, composting or disposal of plastic waste in an
environmentally sale manner.

Whercan s per these rules every waste gene
waste and segregate plostic wakle nt source in accordance with the ’
(rom time to time and hand over segregated waste to authorized wasle processing or disposal
centers either on Its own or through the authorized waste collection agency.

Whereas as per these rules every producer/ person recycling or processing wast
ess plastic waste shall oblain regstration from State Pollution Control Board.

Whereas durlng the visit of Sh, Amit, ALl field officer, Regional Office, Bahadurgarh }:Iaryana Sta%e
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of s«?gregatlon of ;?lasnc
waste and during this process a large quantity of waste is being generated and further open bun:ung ar}d dumping of
such waste take place In the nearby area In Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of the arca, ) ;

Morcover, the stornge and process of segregation of plastic waste is also violation of thg Hon’ble
National Green Tribunal in the matter of OA No. 56 (11C)/2013 in the matter of Satish Kumar Vs Union of India & Ors.

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of [invironment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016,

In case you fail lo comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing o say in this regard and accept the status as above

which will warrant action ns mentioned above without giving any further notice.
Regional Officer

Bahadurgarh Region

rator shall take steps to minimize generation of plastic
Solid Waste Management Rules, 2000 or as amcr‘\clled
facilities or disposition

e or proposing to

recycle or proc

Endst. No, 11SPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please, m

Regional Officer
Bahadurgarh Region
lindst. No. [ISPCB/BDR/2022/ Dated: A
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for infgrmation and further
necessary action please, %
Regional Officer
Bah, i
Endst. No. HSPCB/BDR/2022/ Dated: 3 MR S

| A copy of the above is forwarded Lo SDM, Bahadurgarh for information and further necessary
action please,

Regional Officer

. S Bahadurg: i
Endst. No. HSPCI/BDR/2022/ Dited: adurgath Reglon

A copy of the above Is forwarded to Municipal Council, Bah:
) , Bahadurgarh for i ati irec
to take action against violators according to | laryana Municipal Act, 1973 nmcndcdbtill date, nYrngT-tmT anj e
submit Mnnu!v;mn‘(-nl Plant of the waste as per Plastic Waste Management Rules, 2016 lmn.mdi \t“llc ) ;0 lr.CCted al
action will be initinted against you under 1P Act, 1986 for violation of Plastic Waste Muna?omen; fgu);ccs)tZ?)rlvglse .

Regional Officer
Iindst. No. HSPCB, i
- — durgarh Region

A copy of the above is {;(rw‘::‘lvd to BDPO, Bahadurgarh for information

1y —4 181 ¢

action please, and further necessary

) Regional Officer
°/c Bahadurgarh Region

flse

— /g -
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HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL ORIICE, BAHADURGAI o
SCI NO. AL B AS, SHOPPING CENTIE, SECTOR0, IITDA, BAHADURGARIH
- .I'h N0 170 AA077 242071, 1Ml hagr birabdhim i) oy Wb liopd g0

No nsven/nnn/20227  10e@ 16 Dited; 0% /9. /%

Bhow Cause Notlee

(/B

T ; o i,
o (antic Wrste Storage & Sagreggtion Unicon G b of Vajosh t/o l{huu/nw" ’f/fj/f’ 'i;’/”,'/”./,’,',",”:‘,,
Vinad iza Dharmpal 670 Kishnn Chind, Elnwal Ho, 74, Vhnara Mo, 6] 12172/ 121/ 2/ 7, Y
Bamnol, Talsth-Bahod i garh, Diatt o
! 7 (/
Hubjoectt Bhow Caase Notlea agabnat viotators under Plastie Waiste Managgement Hulus, 2016

Whiorena Mlaatic Waste Managganent Hidom, 7006 T In;uu w;ltilwl nid teetus pulus shall apply (o every
spenetntor, focal body, g puachayat, manaloctons, mporter miid graduocet, , ’
it IIW'Iwwn‘r;l!»‘]ml l’lumn 'lﬁ!“a wviny vl guerndor it (0 prepsme waste ’_'"”"‘f’/"”“"‘: Il""';:”‘”:l‘/"":"";"””',""'

(e colloction, storage, timnspartaton, reductlon, reuss, weovery, raycing, composting or dispsnl of pila
mvitonmentally safe manier, ,
PRI Wherens as per e ralos every wista ganeilor shall tnke steps (o HHHH:il/“ ;/,;}I):;;':H”:L "':”l::;"';:"l”
wantee and wegregate plastic waste ol source iy accordunce wity e tolld Wasta Managgment ftules, il ib‘ 0 l‘“"’ weition
fom e to- e and hand aver segrogated wisto o inthonzal wanste processiing, or disposal facilities or dispos
alers olther on ite own ar thiough the autharized wasteccolloction gy,
VAN Whetee an |m’|‘ e ilon overy producer/ purson ecycling, o processing, waste or progosing 16
recycle o process plistc waste shall obtai registemton fran State Pollution Control Board, ‘ 1 B
Wihetean durlng U visit of Sh, A, AU Told of o, Reglonal Offics, 'ﬂ""‘d'”f’/ﬁ r Flaryany ” ‘”
Pollution Control Bowrd on 29.06,2022 11 has been fowmd il you i sngagd I the process of segregation of plas "
watste and duriing this process o Targe quantity of waste la udng, generated and further open burning and ‘““:'l""'?', ”'
auch waste ke ploce - Ui nearby area i Bahadurgm Cliy whilely fs deterforating the ambient afr quility and groun:
walor qualily of e aren,
o Morcover, e slorage and process of segrogation of plasthe vaste fs also violation of e How'ble
Natlonal Green Teibunal in the matter of OA No, 50 (11C) /2018 In the mattor of Satish Kumar Ve Unfon of India & Ors,
In view of the above you are hereby lasted show cousied for 1% dinys ws 10 why prose a:lp::u wetion
undler section 1 read with section 19 of nvironment (I'rotection) Act, 1986 miny not be laken agpinst you for violation of
Plantie Wante Management Rules 2010,
In-case you fall Lo comply wilh the deflcloncios mentloned above within the above mentioned
atpulated pertod, (0wl be presumed tht you fuve nothing 1o sy fn this regard and sccept thi status as above

which will warrantaction as mentioned above without giving nny further notiee, YA/, |
Ruﬁtmml ()h‘i;ur

/H{lhmhu'y,nrh Reglon
lindat, No, HBICIYBIDIR/2022/ Dated:
A copy of the above Is forwarded to Chabrman, HSPCB, Panehkala for information and further

necestary aclon please,
A/
Rogional Officer

Babadurgarh Reglon
lindst, No, LIBICB/BIDR/2022/ Datod:

A copy of the above Is forwarded o Deputy Conunlssionor, Jhafjar Tor Information and further
necessary oction pleate, Sk
Regrohal Offedr
Bahadurgarh Re
lndst, No, HSPCB/IDR/2022/ (AR, Vgl

¢ Dated:
A copy of the ubove 1s forwarded (0 H5DM,

Bahadurgarh for information and further nece

Bahadurgarh Region

i r
actlon please, HRRy

Eindnt, No, HBPCIY/BDR/2022/ Dated;

A copy of the ubova is forwardod 1o Munlelpal Council, 13
: « Bahadurgarh for Infor et
lulmk:; ‘;\;llnn agulnnl ltjllulnlum ;u'rm'dlny, (o Huryona Munleipal Act, 1973 unwmlwl,'llll date Y(i:l‘(‘1‘:’:‘]2)1']'!1:')':;:ld:'l‘ ‘I“ld
swinit Manapement Plant of the wante as per Plastle Wisle Mana ; e
gement Rules, 2016 " ' wlse
ncton will be nlthted ngalnst you undor 110 Act, 1980 for violntlon n'f Plastie Wante Mn:hll;:'«l'::(u(':::”l‘(nln’;n :M;()ll‘;vlm gl
) ", 2010,

Rt')m#
Iindet, No, HBICIY/BDR/2022/

Ilulgmhn' wrh Reg

A copy of the above | 'war o " -

above I forwarded 1o 18DI), Bahadurgaeh for Information ynd further necossiary
SSIEENTE

‘: -
RefiTonn ()“’I'N'
/ﬂlhmlnmm‘h Reglon

action pleasy,

- 20~
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' HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH

SCIF No.42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Webs: hspcb.gov.in

N HSPCB/BDR/2022/ 1685~ 1692 Dated: b%_/_%%/2022

Show Cause Naotice

To )
Plastic Waste Storage & Segregation Unit on the land of Dharmender 5/0 Dharampal S/0 K';]shan
Chand, Kazan S/o Kishan Chand S/o Ghisa Khewat No. 22, Khasra No. 62//2/2/2, Village-
Bamnoli, Tehsil-Bahadurgarh, Distt. Jhajjar
Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every

wasle generalor, local body, gram panchayat, manufacturer, importer and producer. P

Whereas as per these rules every waste generator has to prepare waste mapagement plan(whlc v{n_edn.
the collection, storage, transportalion, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an
environmentally safe manner. L , P aisiie

Whereas as per these rules every wasle generator shall take steps to minimize generation of p ad y
waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 2000 or as amen le
from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition
conters cither on its own or through the authorized waste collection agency.

Whereas as per these rules every producer/person recycling or processing wa
recycle or process plastic waste shall obtain registration from State Pollution Control Board.

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana StaFe
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plasnc
wasle and during this process a large quantity of waste is being generated and further open burning ar.\d dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of the area. ,

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon'ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Or§.

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under seclion 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016. .

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above

which will warrant action as mentioned above without giving any further notice.
' > Regifnal Offider

Zihadurgarli Region

ste or proposing to

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please.

Regional Officer
. Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further
necessary action please.
Regtonal Officér

Bahad h Regi
Endst. No. HSPCB/BDR/2022/ Dated: S SSGEEE

A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary

RM

Bahadurgarh Region

action please.

Endst, No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Municipal i

' } ' pal Council, Bahadurgarh for informati i

to lnk? action against violators according to Haryana Municipal Act, 1973 amendedgtill date ch1 :;:orl] a“?_ d"ecdted

Sul;?ll]ll f\flanage{nlvnl Planl' of the waste as per Plastic Waste Management Rules, 2016 inn\"tedi tel o 70 ( 1r'eCte i

action will be initiated against you under EP Act, 1986 for violation of Plastic Waste ManagementaRe )Ieol;?);vglse S
ules, :

Regronal Officer

Endst. No, HSPCB Bahadurgarh Regi
/BDR/2022/ Baned: /{’ urgarh Region

A :
copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary

Reglonal Officer

Bahadurgarh Region

action please,



HARYANA STATE POLLUTION CONTROL BOARD

RIGIONAL OFIICE, BAHADUIRGAT
SN Now A2 & A4, SHOPPING CEN'TR, BICTON0, TUDA, BAHADURGARH
I I'h No 01276 AT AR, Mlllllrhlllll|HM[ir_”‘lrﬂﬂm_ll/lrl_'llNm/plel'llrljf)[:{}u_’,{l;/,fll
No. HSPCI/ DR/ 2022/ L) ke VG B Diteds V6, /04 /2022

Hhow Ciuse Notlee

1o
Iantie Waate Stovgge & Segiogation Cnil on e laned of Dialil Siagh 670 ai Sigh 4/ 6 Yanhiya,
Fyewwarl Mo B, 1 tanna Mo, b2 24/ 1 Vil tarnl, Tedl Bl urgach, Dot fhajiar
Hubjoeell fhow Care Notee aggatnat violator undor Plastle Waste Management fales, 2016,

Wihorean Plastic Waate Managgoent o, 2016 I Dsaesy ol el these riles ehall apply 10 every
wanle preneraton ocal Badyrane i Loyt matlactnen, it nind prhtcn,

Whorenn i por oo filo vy wiste gonerifor Duirts L0 preespmtie ik
(e collection, storape, tanaporintlon, oduetion, toosey, recovery, ecyeling, o anipromting, or
environmentally sale manner '

Whoteir an per Hse tdos overy: Wik
wante and sepropate plastie waste st sonrce i accordance witl e tolld Waste Minappanent 1
Prom Hme (o e ad had over nopropttod wikle (o nithortzsd wiste pracessing, or dlsposa
conters wier un e o o through e anthorzed waslo collecton agmey,

Whetean as per thoae piles ey prodicar /purson ecyeling o o
poevele o process plantic waate nli L oDta i ceptistation from tnte tollution Control Bonrd,

Wherean durigy e vinitof e Amit ALE Tk offleer, tuphonal Office, Bahadurgarh Haryana SAate
Pollution Control Toard on 200020221t L Doen Tound it you are sngaged In (he pracess of soprogption of plasti
waste and durig s provess o leege quantity of wale I holngg gt o further apen burning, and dumping, of
wiely waste ke place iy the noarhy area i Bahadurgarh Clty which ts deteriornting, the amblent alr quality and pround
water quality of the area,

Moreover, (he atorage and process of aopregation of plaathc waste i also violation of the Hon'ble
National Green Tribunal i the matler of QA No, o (TT1C) /2018 iy (he ittt of Batiah Kumar Ys Union of India & Ors,

I viow of the above you ire herehy fssued shiow enused for 16 days 16 (o why prosecution action
{ (rotetion) Act, 1966 miry not e lnken againet you for violation of

(o managganent plan vibich nieats
sl of plastic veastie 10 an

(e ar ahll fnkstupio (0 minfmizie praveration of astic
e, WHH) ar 7% amnended
| facilities or dieposition

wing, wistee or proposig, 10

wnder section 1H read with section 19 of hnvironmen

Plastic Waste Management Rules 2016, 7
I cane you Tall o comply with the deficlencles mentloned above withiy the ahove mentioned

atipulated peviod, 10wl e prosumed that you have nothing o say I thie rugired and accept the statug a9 above

which will warrant action as mentioned ahove withoul giving any further notlce, /ﬂﬂﬂ{%«/«_

&
Regfonal Olfficer
Byghadurgarh Region

Dateds

lindst, Noy HSPCIY/BDR/2022/
Panchlaula for information and further

A copy ol the above 1y forwarded 1o Chalrman, HBPCH,

nocersary action please, M,.
Reglonal OMicer

l}?ﬁmlurp,nrh Region

Londst, No HSPCIYBDR/2022/ Datod:
A copy of the above Is (orwarded (0 Doputy Comminsloner, Jhaffar for information zml further

necestary actlon pleat, 2
Regflonal Officer

Byghadurgarh Reglon

Indst, No, HSPCIIDI/2022/ Daled:
A copy ol the above I forwarded to SDM, Bahadurgarh for information and further necessary

action please, )M,—
Reglonal Hricer

Bahadurgarh Reglon
Endst. No, HSICI/BDR/2022/ Datod: A‘T
A capy of the above | forwarded 1o Munlelpal Counell, Bahadurgarh for i ormation and directed
1o take action against violators according 1o Haryana Munlelpal Act 1973 amended Il date, You are also directed to
submit Management Plant of the wante an per Plaste Wanle Management Rulen, 2010 immaedintely otherwlse legal
action will be initiated agalnat you ancder T Act, 1986 (or violatan of Plantle Wante Management Rules, 2016,

P
Roglonal Officer
Bahadurgarh Repion

Imdst, No. HSPCI/IDR/2022/ Dated:
A copy ol the above 4 (orwardud 1o BDPO, Bahadurgarh for information and further necessary

:,\Aw 7 () /('J

action please,

Reglonal Offleer
Bahocdurgarh Reglon

& s
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HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADU
Ph No.01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, We'b: hspcb.gov.inRGARH

No. HSPCB/BDR/2022/ |60 — lbYrg Dated:ﬁ/_VJ’_/ZOZZ

Show Cause Notice

To
Pl.astic Waste Storage & Segregation Unit on the land of Santosh D/ o Harisingh S/ o Rampat, Balla
widow of Jai Bhagwan S/o Hari Singh, Jitender S/o Jai Bhagwan S/o Hari Singh, Deepak S/o Jai
Bhagwan S/o Hari Singh, Meena D/o Jai Bhagwan S/o Hari Singh, Aarti D/o Jai Bhagwan S/0
Hari Singh, Nirmala widow of Jaipal S/o Hari Singh, Manjeet S/o Jaipal S/ o Hari Singh, Karambir
S/o Jaipal S/o Hari Singh, Hoshiyar Singh S/0 Balraj S/o Rampat, Khewat No. 541, Khasra No.
64//5/6, Village-Bamnoli, Tehsil-Bahadurgarh, Distt. Jhajjar

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every
waste generator, local body, gram panchayat, manufacturer, importer and producer.

Whereas as per these rules every waste generator has to prepare waste management plan which means
the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an
environmentally safe manner.

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic
waste and segregate plastic wasle at source in accordance with the Solid Waste Management Rules, 2000 or as amended
from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition
centers either on its own or through the authorized wasle collection agency.

Whereas as per these rules every producer/person recycling or processing waste or proposing to
recycle or process plastic waste shall obtain registration from State Pollution Control Board.

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic
waste and during this process a large quantity of waste is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of the area.

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors.

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above

which will warrant action as mentioned above without giving any further notice.
Rémnal Of?icer

Zhadurgarh Region

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please.
Rgnat Officer

Bahadurgarh Region

Endst. No. HSPCB/BDR/2022/ ’ Dated:
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further
necessary action please.
Regional Officer
Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: L

A copy of the above is forwarded lo SDM, Bahadurgarh for information and further necessary

action please.
Reffional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016.

Rem&' a] gfﬁcer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary

Regi(ﬁ‘al O‘ficer

Bahadurgarh Region

action please.
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HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH

SCF No. 42 & 43, SHOPPING CEN'TRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Mall: hspehrobdh@pgmuil.com, Webs hapeh.govdn

No. HSPCB/BDR/2022/ ey — YA Y aC Dated: _9/.4_/2022

Show Cause Notice

To
Plastic Wasle Storage & Segregation Uniton the Tand of Sheela D/o Rojsingh /0 Ramsarup,
Sandeep S/0 Rajsingh S/o Ram Sarup, Manoj 5/0 Ro) Singh R/o Ram Sarup, Manjeet 5/0 Raj
Singh S/0 Ram Surup, Ishwanti widow of Raj Singh S/0 Ram Sarup, Smt. Mukesh widow n’f
Vedpal S/0 Raj Singh, Sheetal D/o Vedpal 570 Raf Singh, Preetd 1D/0 Yedpal $/0 Roj Sin;',h‘, 'RO’!I‘
S/o Vedpal S/o Raj Singh, Khewat No. 182, Khasra No. 39//5/2, Village-Bamnoli, Tehsil-
Bahadurgarh, Distt, Jhajjar, |

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016,

Whereas Plastic Waste Management Rules, 2016 has been nolified and these rules shall apply to every

waste generator, local body, gram panchayal, manufacturer, importer and producer, )
Whereas as per these rules every waste generator has Lo prepare wasle management plan which means

the collection, storage, transportation, reduclion, reuse, recovery, reeycling, composling or disposal of plastic waste in an
environmentally safe manner. .
eps lo minimize generation of plastic

Whereas as per these rules-every waste generator shall take st
Management Rules, 2000 or as a mended

waste and segregate plastic waste at source in accordance with the Solid Wasle i d
posal facilities or disposition

from time to time and hand over segregated waste lo authorized waste processing or dis
centers either on its own or through the authorized waste collection agency. .

Whereas as per these rules every producer/person recycling or processing waste or proposing to
recycle or process plastic waste shall obtain registration from State Pollution Control Board, )

Whereas during the visit of Sh. Amil, AEE, field officer, Regional Office, Bahadurgarh Haryana sw@
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic
waste and during this process a large quantity of waste is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of the area.

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors.

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

) In case you fail to comply with the deficiencies mentioned above within the above mentioned

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above
which will warrant action as mentioned above without giving any further notice.

i

Regiorfal Officer
Briadurga rh Region

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please.

?‘

Regional Officer
Bahadurgarh Region

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further

necessary action please.

f

Refibnal Officer
Bahadurgarh Region

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary

action please.

i

Regional Officer
o o R i) il Bahadurgarh Region
A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to
submit Management Plant of the waste as per Plastic Wasle Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016 o

?‘

Regional Officer
i Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: o .

A copy of the ¢ ¢ N g
sgtion loase; py he above Is forwarded to BDPO, Bahadurgarh for information and further necessary

i

4
le Régibnal Officer
Bahadurgarh Region

Fao | A
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HARYANA STATE POLLUTION CONTROL BOARD
: REGIONAL OFFICE, BAHADURGARH

SCF No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
¥ Ph No. 01276-243077-242078, E-Mall: hspcbrobdh@gmall.com, Web: hspcb.gov.in

No. HSPCB/BDR/2022/ |41~ )16 Dated: _¥ /% /2022

Show Cause Notice

To
Plastic Waste Storage & Segregation Unit on the land Narender elc,
Khewat No. 804, Khasra No, 41/ /21, Village-Bamnoli, Tehsil-Bahadurgarh,
Distt. Jhajjar
Subjecl: Show Cause Nolice against vialalors under Plastic Waste Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every
waste generator, local body, gram panchayat, manufacturer, importer and producer. i

Whereas as per these rules every wasle generator has to prepare wasle management plan which means
the collection, storage, transportation, reduction, reuse, recovery, recycling, composling or disposal of plastic waste in an
environmentally safe manner. )

Whereas as per these rules every wasle generator shall take steps to minimize generation of plastic
waste and segregale plastic waste at source in accordance with the Solid Wasle Management Rules, 2000 or as umenlc!cd
from time to time and hand over segregated waste lo authorized waste processing or disposal facilities or disposition
centers either on its own or through the authorized waste collection agency. .

Whereas as per these rules every producer/person recycling or processing waste or proposing to

. recycle or process plastic waste shall obtain registration from State Pollution Control Board.

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana Stase
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of Plasllc
waste and during this process a large quantity of waste is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of the area. )

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon'ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors.

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1 986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above
which will warrant action as mentioned above without giving any further notice.

Regional Officer

/Igihadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please.
ﬁegional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further

necessary action please. ,I;-T
RégionatOfticer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to SDM, Bahadurgarh for information and further necessary

Reﬁlonal Officer

Bahadurgarh Region

action please.

Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016.

Regional Officer
Endst. No. HSPCB/BDR/2022/ Dated: ;{‘l‘ad“r g gl
- A copy of the above is forwarded to BDPO, Bahadurgarh for infornfation and further necessary
g/c
Regional Officer

Bahadurgarh Region

A
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HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH

SCF No.42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No. 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspcb.gov.in

No. HSPCB/BDR/2022/ VPN YU Dated: 5_/3% /2022

Show Cause Notice

To
Plastic Waste Storage & Segregation Unit on the land Babita D/o Tarifsingh, S/0 Rampat, Surender
Singh S/o Ramphal S/o Jageram, Khewat No. 791, Khasra No. 5/1, Village-Bamnoli, Tehsil-
Bahadurgarh, Distt. Jhajjar

Subject: Show Cause Notice against violators under Plastic Waste Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every
waste generator, local body, gram panchayat, manufacturer, importer and producer.

Whereas as per these rules every waste generator has to prepare waste management plan which means
the collection, storage, transportation, reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an
environmentally safe manner.

Whereas as per these rules every wasle generator shall take steps to minimize generation of plastic
waste and segregate plastic waste al source in accordance with the Solid Waste Management Rules, 2000 or as amended
from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition
centers either on its own or through the authorized waste collection agency.

Whereas as per these rules every producer/person recycling or processing waste or proposing to
recycle or process plastic waste shall obtain registration from State Pollution Control Board.

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana State
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of plastic
waste and during this process a large quantity of waste is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
water quality of the area.

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors.

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above, mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above
which will warrant action as mentioned above without giving any further notice.

Regional Officer

. Bahadurgarh Region

Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further

necessary action please.

Regional Officer
Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:
A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further

necessary action please. ij\/,__s
: egional Officer

. Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to SDM, Bahadurgarh for informa/Pon and further necessary

iegional Officer -

Bahadurgarh Region
A

action please.

Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Municipal Council, Bahadurgarh for information and directed
to take action against violators according to Haryana Municipal Act, 1973 amended till date. You are also directed to
submit Management Plant of the waste as per Plastic Waste Management Rules, 2016 immediately otherwise legal
action will be initiated against you under EP Act, 1986 for violation of Plastic Waste Management Rules, 2016.

Regional Officer

Be hc d ar i
Endst. No, HSPCB/BDR/2022/ Dated: /(1,1 SR SR

. A copy of the above is forwarded to BDPO, Bahadurgarh for information and further necessary
action pleasc.

a/(. Regional Officer
Bahadurgarh Region

A

O -
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HARYANA STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, BAHADURGARH

SCI No. 42 & 43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH
Ph No.01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: hspcb.gov.in

No. ISPCB/BDR/2022/ 1b{Yy — /669 Dated: 08 /29 /2022

Show Cause Notice

To )
Plastic Waste Storage & Segregation Unit on the land Rajwanti W/ o Rajkumar, Geeta W /o Sushil
Kumar S/o Rajsingh, Smt. Raj Kumari widow of Preet Singh S/0 Ramphal, Sandeep S/o Preet
Singh S/o Ramphal, Sarila D/o Preet Singh S/0 Ramphal, Ravita D/o Preet Singh S/0 Ramphal{
Kuldeep S/o Rampal S/ o Jage, Dilawar S/o Rampal S/o Jage, Bimla D/o Rampal S/0 Jage, I'iam
D/o Rampal S/o Jage, Neera D/o Rampal S/o Jage, Rakesh S/o Tarif Singh S/0 Ra‘mpal, Bimla
widow of Jaipal S/o Rampat, Ashok S/o Jaipal S/o Rampat, Ankit S/o Anju S5/0 ]alpal,' Ankush
S/0 Anju S/o Jaipal, Bedo widow of Jorrasingh S/0 Surat Singh, Zile Singh S/o Jorrasm_gh S/o
Surat Singh, Basant S/o Jorrasingh S/o Surat Singh, Azad Singh S/0 Charansingh S/o Shishram,
Omed Singh S/o Surat Singh S/o Ramsaroup, Bijender S/0 Charansingh S/o Shishram, {\run
Kumar S/o Rajesingh S/o Charansingh, Santra Devi widow of Ramkanwar S(o Charansingh,
Parveen S/o Ramkanwar S/ o Charansingh, Naveen 5/0 Ramkanwar S/o Charansmgll,

Khewat No. 786, Khasra No. 39/ /5/1, Village-Bamnoli, Tehsil-Bahadurgarh, Distt. Jhajjar

Subject; Show Cause Notice against violators under Plastic Waste Management Rules, 2016.

Whereas Plastic Waste Management Rules, 2016 has been notified and these rules shall apply to every
waste generalor, local body, gram panchayat, manufacturer, importer and producer. .

Whereas as per these rules every waste generator has to prepare waste management plan.whlch nieans
the collection, storage, transportation,.reduction, reuse, recovery, recycling, composting or disposal of plastic waste in an
environmentally safe manner. . .

Whereas as per these rules every waste generator shall take steps to minimize generation of plastic
waste and segregate plastic waste at source in accordance with the Solid Waste Management Rules, 20(?0 or as .amex?c!ed
from time to time and hand over segregated waste to authorized waste processing or disposal facilities or disposition
centers either on its own or through the authorized waste collection agency. .

' Whereas as per these rules every producer/person recycling or processing waste or proposing to
recycle or process plastic waste shall obtain registration from State Pollution Control Board.

Whereas during the visit of Sh. Amit, AEE, field officer, Regional Office, Bahadurgarh Haryana Sta?e
Pollution Control Board on 29.08.2022 it has been found that you are engaged in the process of segregation of p')lastxc
waste and during this process a large quantity of waste is being generated and further open burning and dumping of
such waste take place in the nearby area in Bahadurgarh City which is deteriorating the ambient air quality and ground
waler quality of the area.

Moreover, the storage and process of segregation of plastic waste is also violation of the Hon’ble
National Green Tribunal in the matter of OA No. 56 (THC)/2013 in the matter of Satish Kumar Vs Union of India & Ors.

In view of the above you are hereby issued show caused for 15 days as to why prosecution action
under section 15 read with section 19 of Environment (Protection) Act, 1986 may not be taken against you for violation of
Plastic Waste Management Rules 2016.

In case you fail to comply with the deficiencies mentioned above within the above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as above

which will warrant action as mentioned above without giving any further notice.
ﬁegional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated:

A copy of the above is forwarded to Chairman, HSPCB, Panchkula for information and further
necessary action please.

egional Officer

Bahadurgarh Region
Endst. No. HSPCB/BDR/2022/ Dated: 4

A copy of the above is forwarded to Deputy Commissioner, Jhajjar for information and further
necessary aclion please.
Régional Officer

Bah :
Endst. No. HSPCB/BDR/2022/ Dated: A piliisggshRegion

A copy of the above is forwarded to SDM, B-ahadurgarh for information and further necessary

Regional Officer

Endst. No. HISPCB/BDR/2022/ Dated: /Blihadurgarh e

st A copy of the above‘ is forwarded to MU{Ti'CiPal Council, Bahadurgarh for information and directed
o take action against violators according o Haryana Municipal Act, 1973 amended till date, Yo Iso directed

submit Munnge{qent Plant of the waste as per Plastic Waste Management Rules, 2016 i: - d,u alre a s;lo irecte to
action will be initiated against you under EP Act, 1986 for violation of Plastic Wast'e Mana;‘xer:ftl:u);egt;);‘glse s

action please.

Regional Officer
Endst. No. HSPCB/BDR/2022/ s Bahadurgarh Region
A copy of the 3 i —_— ated; A
sulai pleisse, Py he above is forwarded to BDPO, Bahadurgarh for information and further necessary

*c- i
Régidnal Officer

L ;'9"‘ Bahadurgarh Region

"4
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